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Date : 23-02-2024 This matter was called on for hearing today.
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C.A. No. 4399/2023

UPON hearing the counsel, the Court made the following
ORDER

IA No. 233266/2023:

1. Issue notice.

2. Learned counsel for the respondents/non-applicants accept notice.

3. Counter affidavit be filed within four weeks with a copy to the other side.
4. Rejoinder affidavit, if any, shall be filed within two weeks thereafter.

5. List after pleadings are complete.
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